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Requlsltf on and Acquisition of InmlO_ 
yable Property 

1797. SHRI R. L. BHATIA: 
the Minister o~ WORKS 
HOUSING be pleased to state: 

Will 
AND 

(a) whether the former Minister of 
Works and Housing announced some-
time back that houses and office ac-
commodation occupied by the Gov-
ernment under the Requisitioning 
and Acquisition of Immovable Pro-
perty Act in Delhi and other parts of 
t,he country will be restored to the 
owners; 

(b) whether he also annouRced that 
some considerati&n was also being 
accorded to the Report of the Com-
mittee appointed to look blto the con-
version of lease-hold plots a the eapi-
tal allot.ted by the D.D.A. for residen-
tial purposes into free-hold; and 

(c) if so, the manner in which action 
is being taken to implement these 
announcements and how loU it will 
1ake to fiBalise it? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI 'BIDSHMA NARAIN 
SINGH): (8) The former Minister of 
Works and Housing, Shri P. C. Sethi, 
had made a statement to the Press that 
based on the recent amendment of 
the Requisitioning and Acquisition of 
Immovable Property Act, the resi. 
dential and office accommodation re-
quisitioned by the Government for 
its use will be derequisitioned. 

(b) The former Minister had an-
nounced at a Press Conferenc-e that 
the report of the Commitree appoint-
ed to llQok into the conversion of 
lease-hold residential plots in the 
capital into free-hold was under con-
sideration of the Government. 

(c) In regard to the requisitioned 
properties, according to the recent 
amendment at the Requisitioning and 
Acquisition of Immovable Properties 
Act the residential and other pre-
mises requisitioned by the Govern-
ment and are in occupation I{)f the 
Government for more than 10 years 
as on 10-3-1980, are required to be 
derequisitioned bv 10-3-1985 unless 
any such propert; is acquired by the 
Government, as per the provisions of 
the Act. As regards oonversion of 
lease-hold plots in Delhi inl'o free-
hold, the Government is expected to 
take a decision shortly. 

Opening of Regional Oftlce of Central 
Under Ground Water Board to 

drought affected Orissa 

1798,. SHRI CHINTAMANI J"ENA: 
Will the Minister of IRRIGATION 
be pleased to state: 

(a) whether the Orissa Government 
have approached the Union Govern-
ment from time to time certain blocks 
or some districts in the State of Orissa 
face famine conditions as they are hit 
by tirought very often; 

(b) whether underground water is 
not available in adequate quantity in 
Orissa and if so, the details of tb8 
survey condutCted in this regard; aud 




